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A
CBILL:

to_amend the Gou, Damen and Din Ofﬁo'fz'az
Lamguage Act 1986

. Be it enacted by the Legislative Assembly of. Goa,

in the Forfy-thu‘d year of the Repubhc of Ind1a as
follows —

.-~ 1. Short tttle, extent and commencement — (1)
~This-Act may be called the Goa Official Language
(Amendment) Aet, 1992. " .

(2) It extends to the Whole of the State of Goa.
(3) It shall come into force at once.’ ;

~2." In the Goa, Daman and Diu Official Language
Act, 1987 (Act 5 of 1987) " (hereinafter referred to
as the Principal Act) in the long title and Preamble,
the figure and words “, Daman and Diu” wherever
they oceur, shall be" deleted

3. Amendment of Section 1 —1In Sectlon 1 of
the Principal Act, — . .

(i) In sub-sectmn (1) the figut‘e and words
%, Daman and Diu” shall be deleted;

(ii) In sub-section (2), for the words “Union - -

Territory of Goa, Daman and Diu”, the words
“State of Goa” shall be substituted.

4. Amendment of Section 2. — In Section 2 of the
Principal Act, —

(i) For clsuse (a), the following clause shail
he substituted: — :

(b) “Governor” means the Governor of the
State of Goa appointed by the President under
Article 155 of the Constitution. :

(ii) In clause (b), the figure and words“Daman
and Diu” shall be deleted ‘and renumbered as
" clause (a). ‘

(iii) In clause (e) for the f1gu1e and words
“ Daman and Diu” shall be deleted. '

(iv) Clause (f) shall be deleted.
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5." Amendment of Section 3, —In section 3 of the
Principal- Act, - . «

(i) For the title; following shall be substi-
tuted: — . :

“3. Official Languages of the State .of
Goa".__’.) . . v -
_ (ii) For sub-section (1) the following shall be
- substituted: —
. “With efféct from such date as the Governor
may, by notifieation, appoint, Marathi and
Konkani languages shall, subject to provisions -
contained in Articles 345, 347 and 348 of the
Constitution of India be the Official Languages
for all or any of the Official purposes of the
- State of Goa and different dates may be
~appointed for different Official purposes”.

(iii) First and Sécond Proviso shall be deleted. .

(iv) In the Third proviso the word “further”’
“shall ‘he deleted. AR
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Statement ‘of Obiv'eds\ and " Reasons

_ The Official Language Act, 1987 was enacted at
the time when the State of Goa was.an Union Terri-
tory and two other DlStI‘lCtS Daman and Diu where
the language in use was Gujarati. After grant of
‘Statehood to Goa and consequent delinki ing of these
two districts.of Goa, the status granted to. GuJarat1
has become 1rrelevant :

At the stage . of passmg of the Offlc1a1 Language
" Bill 'and on many occasions thereafter this Govern-
meént promised that it shall not in manner dlscr1m1- :
,_nate ‘against any language Fears were expressed by
people from. all corners that Marathi language will
be systematically and bh'aseW1Se wiped out of the
State of Goa. It has been now aimost proved that
1ntent10ns of the . Government then were not clear
Lethargy and inactiveness of the Governmen’c to per-
_suade Central Government to produce and telecast
T. V. programmes in Marathi language by local Ar-
tist is only an example.

Recently in a writ petition the Panaji Bench of -
Bombay High Court has held that Marathi is also
the regional language of Goa. The number of Ma-
rathi writers, readers, learners.out numbers those of.
Konkani by a wide margin proving thereby that
Marathi language is the language in use in this State.
The interpretation of Official Language Act, 1987
by the High Court should not lead to further miscon-
cepts especially in the minds of the Officer imple-
menting the Act. Therefore it has now become man-
datory to amend the Act. :

The amendment proposes to give status of 0ff1c1a1 :
Language to Marathi. »

Financial Memorandum

There are no- fmancml implications involved in
this Bill. :
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“Memorandum rRegardi"sg 'Deiéga+éd Leg’.slafion

. Section 3 of the Act contempla,tes that the Gover-
nor may, by notification appoint such date on which
the Marathi and Konkan languages shall be the Offi-.
cial Languages for all or any of the official purposes
“and-he has been further empowered to appoint dlffe-‘
rent dates for different official purposes.

rThis delegatlon is of norma,l’ character..

Panaji DR KASHJ\IATH JHALMI

9TH JULY, 1992. M.L.A.
_Assembly Hall M. M. NAIK
Panaji . . Secretary to.the Leglslatlve SO

- 13th: July, 1992.. Assembly of Goa



(Annexure to Bill No. 13 of 1992)

The Goa Orf!clal Language (Amendmanf) Bl” I992

“The Goa Daman and Diu Official Language Bill, 1986
- Aet No. 5 of 198’7
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to adopt the offzcml lcmgua,ge for offwwl purposes of the
Union termtory of Goa, Daman and Diw. .

Be it ‘enacted by the Leglslatwe Assembly of Goa, Daman
and Diu in the Tmrt\r-ﬂ\ghf‘x yea,r ‘of the. Repubhc of India
as follows — : v N

1. Short title, extent and. commenceo}zérit ——(1) Th1s Act
. may -be ca. led the Goa, Dama.n and D1u Official - Language
; Act 1987.. . . -

’

(2) It extends to the Whole ‘of the Union terrltory of Go&
Daman and D1u

(3) It shall come mto force at once Sl e

N Defimitions. — In this Act, unless the context otherwxse
: requlres — )

©(a) “Adm1mstrator” means the ‘Administrator of the" ’
"Unjon territory of Goa, Daman and Diu appointed by thef
President under article 239 of the Constxtutmn .

- {b) “Government” means the Government of Goa, Daman
and Diu;

(¢) “Konkani Ia.nguage” means Konkani. language in
Devanagan seript;

(d) “notification” means a notification pubhshed in.. the
Official Gazette;

(e) “Off1c1a1 Gazette” means the QOfficial Ga,zette of the
Government of Goa, Daman and Diu;"

(f) “Union territory” means the Union terrltory of Goa :
Daman and Diu. :

(3) Official language of the Union territory.— (1) with
effect from such date as the Administrator may, by notifica-
tion, appoint, Konkani language shall, subject to the provi-
sions contained in sections 34 and 35 of the Government of
Union Territories Act, 1963 (Central Act 20 of 1863), be the
official language for all or any of the official purposes of the

Union territory, and different dates rna.y be appomted for
different official purposes:

Provided that the Administrat'or may, by a like notification,.
direct that in case of the Goa District, the Marathi language,
and in the case of Daman and Diu Districts the Gujarati
Langudge, shall also be used for all or any of the official
purposes and different dates ma.y be appomted for dszerent
official purposes.



—&—

Provided further that nothing contained in.this. sub-section
shall be deemed to affect the uise of the Marathi and GuJarah
languages in educatmnal soc1a1 or cultural fields:

against such 1nst1tut10n_on1y on the g;ound of language,

(2) Nothing contained in sub-séction (1) shall prechide
any person from submitting any representation for the
redress of any grievances to any officer or authority of the
. Union terrxtory in any of the languages used 1n the Umon
territory.

4. Continued - use of Hnglish language. —Notw1ths’candmg
anything contained in section 3, the English language shall
continue {0 be- used in ‘addition to the languages specified -
in that section for all or any of the officw.l _purposes of
. the Union. territory.’ .

5 Laying of - notzficatwn before Legzslatwe Assembly.
Every notification issued under this Act shall be laid, as
soon as may be after it is issued, beofre the.lLegisiative
Assembly while it is in session for a total period of fourteen
days which may be comprised in one- session or in two
successive sessions, and if before the expiry of the session in
which it is so laid or the session immediately following, the
Legislative Assembly. agree in making any modification in -
the notification or -agree that the notification should not be
issued, the notification shall thereafter have effect only in such
modified form or be of no effect as the case.may. be; 80;
however, that any such modification or annulment shall -be
without prejudice to the validity of anything prevmusly ‘done
under that notlflcatmn

Assembly HaII S M. M. NAIK

Panaji, Secretary to the Legislative

13th July; 1992. - Assembly. of Goa. .-
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